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.o 15.12.95 : Mr B.K. Sharma for the applicants.

T | ~ Mr S. Al Sr. 'C.GS.C., for the
" m’ appliceticn Is 1w respondents on notice.
"f*,'a © o ard within time. : ) '
"i;';; kﬂw E, of 7a 50/ . 0.A. admitted. Issue notice to
}_'ﬁ i d‘"‘OSI“,‘ wde - | the respondents. 8 weeks for written statement.
L Spori e SYloly”

: ;; wOT! 1{0 5 Adjourned to 20.2.1996 for orders. .-

“,, ’&!‘ted a4 2.4 ‘h

- ,‘_ ) Mr B.K. Sharma prays for interim

T ;Q relief. While making it clear that the respondents -~

-

A
might re-engage the applicants till the Scheme

b ‘ﬁ_-y W) B reres (0 ‘
A. e W - is prepared without prejudice to the rignts —=
- ' and contentions in this application and expecting ,
a positive response from them no other order
at this sta'ge. We have no doubt that the authorities
concerned will be rﬁindful of the requirement
of justice that til these persbns are considered .t
for absofption under the Scheme and as they
have worked for requisite days it would be
" harsh updn “them to be rendered unemployed
and, therefore, these cases require a sympathetic

consideration.
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Rors /e 3 2.4.96 -’ l‘glr ?'[.;B'.,I"’léhta"'fo'r“ the . applicant.

o e R R Written statement has been submitted

4;&\ : ' '..“;ﬁ Y by respondents. Case is ready for

CL .hearing.

: . AR Llst for hearing on 3.6.96.

&49 - ‘ . A : Member
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‘;2,-')\(')\ ai Q T 3<6-96 NP Learned counsel "vlr. - for

the applicant. Mr.S, Ali, r.C.G. for

the respondents. At the request of Mr.S Alj,

% JZ/V\'J vV k‘*f/\ . case ‘'is adJourned to 12-6=96. | ‘_4"
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12.6.96 Leave note of Mr. B.K.Sharma for the applicents _
and M. s.Aii, St. C.G.S5.C. fcr the respondenta. |
Bearmg adjom‘na to 21.6.96. To be heard alonqwith
analogous casee. .
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Colie 277/95

21-6-96 None is present, List <.

on 22-7-96.

- Im
22=7=96 .

Learned sroCoGoSeCo Mrosokli'fcr
the respondents. List for hearing on
20=8=96, '

Member
lm
Y
20.8.96 List for hearing on 13.9.96.

Fember
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Mr. S.Ali, Sr. C.G.S.C. for the

18.9.96
respondents.
List for hearing on 17.10.1996.
Member ' ]
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17010096 Mr S.Ali,SI‘.C.G.S.C‘fOI‘ t}'le respon-

dents.
List for hearing on 5.12.96.
Member
Pg
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2.6.97 ‘ The respondents héve filed an
affidavit in Misc. Petition No. 94/97 stating
inter\alia that the scheme has since been
approved and it is likely to be notified. In
viéw of the above Mr. B.K.Sharma, learned
counsel appearing on behalf of the applicant
submits unless the scheme is notified and %&._
comedto know about the scheme it will be

_ difficult forjﬁghand for that purpose Mr.
‘Sharma prays for time till the scheme is
notified. Mr._M.K.deta, learned Addl.
C.G;S.C. submits that the scheme will be
notified very soon, may be within three weeks.
Mr. S.Ali, learned Sr. C.G.S.C. and Mr.

‘ M.K.Gupta, learned Addl. C.G.S.Cf'also agreed

¢ . - that the matter should be heard after the

. publication of the scheme. }

Considering the submissions of the

learned counsel for the partiés we adjourn the

, | case till 7.7.1997.
/ . Meééer ‘

Vice-Chairman

7.7.97; ' .-Heard. both. counsel of the parties. .
‘ Heafing concluded. The application is disposed -
of on withdrawal . with 1liberty to file fresh

application if so advised. No order as to costs.

'Order is ‘kept in separate sheets. (:;;><3g}//////)
60_57 df /L.L W ' Member o - Vice-Chairman
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CENTRAL F",’IIN ISTHATIVE TRI BUNAL
GUVAHA TI BENCH @ Zij -,}"-.E.Zin I.5
O0.A. Nos.277/9b, 276/95, 214/95, 215/95, 2‘78/95, 22/96, 23/96,

222/96, 223/96, 224/96, 240/96, 241/96, 247/96, 252/96, 253/96, 263/96,
258/96 237/96, 58/97 and, 51/96.

L.ovs 9f~@eci?iuﬁ_GZ:nggzmxwm_m__
Srl S Narzary & Ors (Series), | 7 " PETITIONER(S)
’
MI;, ,B_ K ASI}_armav‘S;’P'lg, B Mehta,Mr._ S.Sarma, - ALVCCATE FOR THE
Mr. S.Ahmed. PET IT IONER(S)
VERSUS'
| Unlon of Indla & Ors. B ' _ RES PONDENT (S )

Mr.SAll, SrCGSC & br. MKGupta,AddlCGSC. ADVOCATE FOR THE
RESPOMZtNT(S)

THE HON'BLE MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN.
THE HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

1, Whether Reporters of local papers may be allowed
- to see the Judgement?

N
L]

To be referred to the Repbrter or not?

3., Whether their Lordships wish to see the fair
copy of the Judgement?

4, Whether the Judgement is to be circulated to
the other Benches? -~ .

Judgémeqt delivered by Hon'ble Vice-Chairman. .



CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 277 of 1995(Series).
Date of decision : This the 7th day of July, 1997.

Hon'ble Mr. Justice D.N.Baruah,'Vice—Chairman.

Hon'ble Shri G.L.Sanglyine, Administrative Member.

O.A. No. 277 of 1995.

Shri Subhash Narzary & 13 Ors. ) Applicants

By AdvocatezMrs B.K.Sharma.

“I-versus< T

Union of India & Ors. Respondents

By Advocate Mr. S.Ali, learned Sr. C.G.S.C. with Mr
M.K. Gupta, learned Addl. C.G.S.C.

O.A. No. 276 of 1995,

Shri Dhani Ram Nath & 14 Ors. Applicants
By Advocate Mr. B.K.Sharma.

=versus-

Union of India & Ors. Respondents

By Advocate Mr. S.Ali, learned Sr. C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C.

O.A. No. 214 of 1995.

Shri Hem Ram Nath & 7 Ors. Applicants

By Advocate Mr. B.K.Sharma.
-versus-

Union of India & Ors. Respondents.

By Advocate Mr. S.Ali, learned Sr.. C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C.

O.A. No. 215 of 1995,

Shri Dilip Chandra ghaténiar & 7 Ors. _ Applicants

By Advocate Mr. B.K.Sharma.
-versus-

Union of India & Ors. ' Respondents

By Advocate Mr. S.Ali, learned Sr.c.G.s.cC. with Mr. M.K.
Gupta, learned Addl.C.G.S.C. ‘
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0.A. No.278 of 1995.

Md. Nur Hussain & 7 Ors. ’ ‘Applicants.
By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors. o ' Respondents

By Advocate Mr, S.Ali, learned Sr. C.G.S.C. with Mr.
M.K. Gupta, learned Addl.C.G.S.C., © ' R

0.A. No. 22 of 199%.

Shri Mani Ram Basumatary & Ors. Applicants
By Advocate Mr. B.K.Sharma.

;versus—
Union of India & Ors.

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C. ‘

0.A. No.23 of 1996.

Md. Rahmat Ali o Applicant

By Advocte Mr. B.K.Sharma.

-versus-

Union of India. & Ors. ' . Respondents

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with MNr.
M.K.Gupta, learned Addl.C.G.S.C.- .

0.A. No. 222 of 1996.

Firoze Khan & 10 Ors. | Applicants

By Advocate Mr. B.K.Sharma.

-versus-
Union of India & Ors. _Respondents

By Advocate Mr. S.Ali; learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C. ‘

O.A. No. 223 of 19%6.

Shri Akhil Pathak & Ors. : Applicants.
By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors. , Respondents.

By ‘Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C.
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O.A. No. 224 of.1996.

Shri Pratap Chandra Sarma & 2 Ors. Applicants.

By Advocate Mr.. B.K.Sharma.
-versus-

Union of India & Ors. ' Respondents.

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.Ss.C.

O.A. No. 240 of 1996.

Md. Imran Hussain Applicant
By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors. , . Respondents.

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.

M.K.Gupta, learned Addl.C.G.S.C.

O.A. No. 241 of 1996.

Harish Chandra Barman & 5 Ors. Applicants.

By Advocate Mr. B.K.Sharma.
-versus-

Union of India & Ors. ) Respondents.

By Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.

M.K.Gupta, learned Addl.C.G.S.C.

O.A. No. 247 of 1996.

Shri Bhabesh Chandra Das & 7 Ors. Applicants.

By Advocate Mr. B.K.Sharma.

-versus-
Union of India & Ors. Respondents.

ByA Advocate Mr. S.Ali, learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C. .

O.A. No. 252 of 1996 & 14 Ors. Applicants.

By Advocate Mr. B.K.Sharma.
-versus-

Union of India & Ors. Respondents.

By Advocate Mr. S.Ali, .learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C. ‘

Contd....
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0.A. No. 253 of 1996.

Karuna Kanta Baishya & 6 Ors.

By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors.

By Advocate Mr. S.Ali,

learned

M.K.Gupta, learned Addl.C.G.S.C.

0.A. No. 263 of 1996.

~

Md. Mirkashim Ali & 16 Ors.

By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors.

By Advocate Mr. S.Ali, learned
M.K.Gupta, learned Addl.C.G.S.C.

O.A. No. 258 of 1996.

Shri Pradip Kumar Roy & 11 Ors.

By Advocate Mr. B.K.Sharma.

-versus-

Union of India & Ors.

By Advocate Mr. S.Ali,

learned

M.K.Gupta, learned Addl.C.G.S.C.

0.2. No. 237 of 1996

Shri Gadadhar Bharali

By Advocate Mr. A.Ahmed.

-versus-

Union of India & Ors.

By Advocate Mr. S.Ali,

learned

M.K.Gupta, learned Addl.C.G.S.C.

0.A. No. 58 of 1997.

Sri Babul Kumar Sen & 8 Ors.

By Advocate Mr. B.K.Sharma.

‘-versus-

Union of India & Ors.

By Advocate Mr. S.Ali,

learned

M.K.Gupta, learned Addl.C.G.S.C.

Applicants.

Respondents

Sr.C.G.S.C. with Mr.

Applicants.

Respondents.

Sr.C.G.S.C. with Mr.

Applicants.

Respondents.

Sr.C.G.S.C. with Mr.

Applicant.

Respondents.

Sr.C.G.S.C. with Mr.

Applicaﬁts

Respondents.

Sr.C.G.S.C. with Mr.
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O0.A. No. 51 Qf 1996.

Shri Hitesh Sarmah & 10 Ors. ' Applicants.
By Advocate Mr. B.K.Sharma.
-versus-

Union of India.& Ors. Respondents.

By Advocate 'Mr.. S.Ali, learned Sr.C.G.S.C. with Mr.
M.K.Gupta, learned Addl.C.G.S.C. :

BARUAH J. (V.C.).

All the above applications involve, &ommon..

.questionsiof daw-.and similar facts, threfore we propose to

dispose of all the above applications by a common order.

2. The applicants of the above applications are
engaged as Khélasﬁsin Central Water Commission and that
way they have been discharging their engagements. After
rehdering several years of - service, the applicants
claimed‘ regularisation as "had been done in other
similar engagements. However, the authority concerned
rejécted the claim and refused to regularise them in

their engagements. Hence the present applications.

3: These applications were admitted on various
dates in the yéars 1995 and 1996 except the application
bearing Original Application No. 58 of 1997. During the
pendency of these applications this Tribunal passed
order on 15.10.1996 in M.P. No. 157 of 1996 arising out
of Original Application No. 214 of 1996 directing the
respondents to make a scheme for regﬁlarisation of the
conéerned applicants. Later to the said order, a similar
order was péSsed by the Calcutta Bench of the Central

Administrative Tribunal in O.A. No. 1300/94. The

Ministry of Water Resources, Govt. of India thereafter
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prepared a scheme and the said scheme has been i
placed before this Tribunal today by the learned counsel
for the Respondents. After submission of the schemé S0
prepared, Mr. S.Ali, learned Sr.C.G.S.C. and Mr.
M.K.Gupta, learned Addl.C.G.S.C. submit before us that
in view of the preparation_.of the scheme ail the
applicationshéve become infructuous.
4, Mr. -'B.K.Sharma, learned - counsel ‘appearing
on behalf of‘ the applicants on .the - -other hand -
submits . . before  us “that”r the_é.deéision - of the
p
Principal Bench of the Central Administrative Tribunal
passed in O.A. No. 223/92 and iother-analogous cases
directing the respondents fo prepare a scheme. However,
there is no mention about tHis in the present scheme
filed today before this Tribunal. Mr. Sharma has
also ﬁurthred an apprehension that after commencement of
the scheme if the applicanté' would.be allowed to work
only 5 months in a sseason then what will . happen *to.
the applicanﬁéhave not been clearly stated in the scheme.
Fate of the applicants are not certain. To counter this,
Mr. M.K.Gupta, has drawn_ouriattention to sub para (iii)
of paragraph 5 at page 2. In that paragraph it has been
specifically mentioned as follows
"Conferment of temporary ~status on the workcharged
seasonal khalasis concerned will not involve any change
in their duties and responsibilities. The engagement
will be on need basis and payment will be made as per
clause 6(i) of the scheme. Such temporary employees
would enjoy temporary status only for and during the
period of their engagement."”
5. According to Mr. Gupta this has taken care of the case
of the applicants and there is no scope of any apprehension as
submitted by Mr. Sharma. We agree with the submission of Mr. Gupta.

....The 2nd
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The 2nd submission of Mr. Sharma is that there are certain

applicants who are also covered by the 1993 scheme. Whether they

- would - be coverd by 1993 scheme, Mr. Gupta has submitted that it.

depends upon the facts of each case.
6. '~ However,:after hearing of the cases Mr. Sharma prays
withdrawal of the ca$e8uu.:witfr Diberty" ‘to the applicants to
appraoch this Tribunal in case the btesent_ scheme stand as a
hindrance in getting their regularisation. Learned counsél further
submits that some of the applicants may calim the benefit of the
earlier scheme. Mr..Gupta has no objection if liberty is given in
as much as they are entitled to undeg the law;~
7. Consideéing the submissions made by the learned counsel
for the partiés we dispose of ‘the applications as infructuous,
however liberty is given as follows :
| 1. To challenge the schemé.if so advised.
2. To claim benefit by some of the employees under
1993 scheme for Grént of Temporary Status and
Regularisation.
8. Mr. Sharma also submits that against their grievances
the applicants may bé‘ permitted to file representation to the
authorities to that also Mr. Gupta very fairly informs that he has

no objection.

o. V The applicationé are accdrdignly disposed of as
infructuous.
10. - Considering the entire facts and circumstances of cases

however we make no order as to costs.

(D.N.BARUAH)

Administrativ/’Membe; Vice—Chairman
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BEFORE THE CERTRAL ADMINISTRATIVE TRIBUFAL:CGUWAHATE BERCH
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1) 2ri gubhesh ¥asmary
2} Srd HMano] Kumag Sprker
3) Hhri Dayal Ch. Doimary
4% ﬁ&“”&mi Fadhu K. Sathar
5) Spi Dbandi Rem Nath
6) Sri Kishort Talukdar
7) ek Rajib Kal o
8) Brs Xanak Ch. Das |
9) Srimati A . Begum
10} #rd Dilip Fr. Barker’.
14} sri Felesvar Roy
12) Sri miﬁ,p w;mm'
12) éi.azrﬁ. Hmmh‘mﬁ Medthi

ALl mre wr:kmgmﬁ@z Central Water Commission. Manas Sab-
Divieion Barpeta Roed, Diste Barpeta as indicated in Anmese

/

ure A to Oehe |
| s s chpplicant

| AND
(1) U,0.1. x@pmaenteﬁ by the ﬁ@@mmW to th@ Covid of
India, Mindetry of Water Rgsources,” Charam Shaktd

Bhavwal. ¥

W & éc\.ﬁA on ¥ 622 The Cha:&mam‘
s . (..L
! M~ S" ﬁ’:en’cral W&L@xz Commi golon, Sawa Bhawan.a@mmrm
.\ v
o~ S p A Few Delids
) e {3} The sz@ﬁu%;mig #ngl neay,’ |
Middle Brahmaputras Divisien/C.¥.C.

Guwehati.? {Rajoerh Rosdd
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2w
(4) The Agsistant Executlve Brginear,
Manas Sub-Division, Centrali Water
Commi ssbon, ﬁarpeta Road, Barpeta
oo .Raspﬂfﬂﬂnﬁs

The Jnstant application ig not made egalnst any particulsr

order but has been mnde gesking a relief towards regularu
isation of the aforeaaid applicants services. Rooently
tﬁay,wera/a:e under the casual empl@ymen&/worked charged

khalaai under the respondents and as per the schene

prev&lant as well as the verdict of ﬁhe Apex Court,’ they
are entitled to be granted with temporary states with

-further regularisation of thelir segvices.

© 2) LIMAIATION

The applicants further declare that the applicétion-is

_wiﬁhia the limdtation period preoscriboed under section

21 of the Admind strative Tribunals Act, 1985.

- That the applicents deﬁhm that the subject matter of ths
appiication gor vhich they want redressal is weil within
~the jurisdiction'of this Bon'ple Tribunal. | |

4) FHCIS OF e
4.1, That the applicants are all citizans of lndia

and as such they are entitied to all the rights and
privilngea.gua:antm@d by the constitution of Ipdia

and lava framed therevnder.
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_ ‘.’2; That the applicants have f£iled the instant application
bef;ore this Hon'‘ble Tribunal for redressal of their
‘ 'qrievances towards mn-regulmisation of their sorvices

" as Grade 'D' employees. The grievancea of the applicants

ard the cause of action for which the applicants have
come before this Hon'ple Tribnnal for redressal of the
game are similar. They belong to 1owor stratum of the
society and holder of Gr.'D' post on casual Dbaals and
accordingly crave leave of this Hon'ble Tribunal to allow
them to join together in this single spplicantion invoking
»t'he rowers ander Rule 4(5) (a) of the Central AMministrative |

*rribunal (Procedure) Rules 19874

4;’3. Ty,at the applicants are all similarly situateds
| Their grd.evabncaa psrtinent to the services under the
respondents. All the applicants here have been working -
under the respondents as worked Gharged Khalasi (Casual)
baais for last aaveral years without any ray of hope of
ragularisation of their services. 'mey have not even
granted temporary atates undm: tha scheme fomul&’ta& by
‘the Govt. of India. For bettwr appreciation and to draw
Your WMPB kind attention, the service particulam
of the applicants are roﬁlez:&:ed in Afnexucedtd’ to the
instant application. In this said Annexure the applicants
have given the msp‘ective service particular:a in datalls
and the applicam;e crave leave of this Hon'bla - dbunal |
to refexr the sanme in suppeort of thelr mntantiaa nede i
this application instasd of ropeating the said mamntian
and to mirﬂ.misa the cost of t he applicgntim‘. |

4.4, That ‘the applicanta atate that as is veflecged in -
Annaxure ‘A’ mtatmmm. snnased to thie Q.d., ths'y have

beer working under the respondents mince 19339; 18824
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1985, 1987,1979,1982; 1982, 198).,!1989}’1983 §11987;1983 and 1983
roupoctivoly. They wore so appointed in Gr. 'D* employment
as worked charged khalasi after their names were sponsored
through Employment chhanqe and they wvere lslected for the

post of workad charged.khalasi. Their appointment are

continued £rom year to year. They are lnauod with appointment
letters under which they are to work in Gr. ‘D' post as

worksd charged khalasi in a definite scale of pay. Proaontiy
they are given pay scale of $ 750/= to B 940/= which is the
preacribgd scale of Gr."D' enployees. However, the applicants

- services are terminated and/or they are kept in Employment

for & definite pe:iod‘and often they are engaged on casual
basts for the rest of the period in the year. Again in
the next year, they were appointed for a further period
Thus,.the procedure is going on since the time of their
appointments and inspiye of the fact that Govt. of India

" has formulated a policy decision for grant of temporary

decision. With the consequence of regularisation in due
péocess. The applicants are still deprieved of ﬁho&i
benefit., Their services are rather being terminated from
time to time. All the applicants have put on more than 240
days of wot?in; particulars so as to be entitled for qrﬁnﬁ

of temporary status.

4 5 That the applicants state that every year thcy are issued

with the pame kind of appointed lettersaéd thoreaﬁ?mr they.
are also required to work beyond the prescribed pariod in

the anointmenm letter on casual basis on daily wagea.

Their such pppointments are not in dispute

Onn ahi'n a

and thus instead of asconﬂ&ag all the appointments letters

00005/""
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_ pertaining to all the orders, the applicants beg to annexe .
one each of their such appointment letters and the same |

are marked as ARIEXIR

4.:6. That the applicants state that even after rendering
years of service as Gr. 'D* casual employees, thelr |
- services have not been réédlarised and their services are
being taken by their respondents in expdoitative terms.
As pointad'out above,". their saxvicela are utilised for a
‘particular period in a ym and after that their sawices

are terminated and again in the next year they are appointed
for another period. For theis rest of the period in the
year, their seévices are utilised d\n daily wage basis,

This process have been going on since the daya of their
fespectﬁe emplaymenta; During the intervening period

they are often given casual employment like that of any'
other Gr.'D' casual employye. Thus;' the case of the aﬁpli.aant-
~ atand thus- all of them are duly sponsored by the .

amploymnt Exchanges, ‘gelecred by the mspohdmtu for being
appointed as casual Gr. "D employee, their services are | |
being utilised every year'fér a particular period as work chas
charged ‘aeaaonal khalasi, their gervices are ye‘t to be
»»‘régu‘].ariaod and till date,’ they have riot been confarred
with the temporary status as is required to be conferrsd
- with the temporary status as is required to be conferred Ul
der the relevant scheme formulated by the Government of
Ipdiai | ’
- The applﬁ.mﬁa crave leave of the
‘Hon'ple Tribumal to produce copy of the relevant scheme at

" the time of hearing of the instant O.h. |
QO.G/- '
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4.7 That the applicants state that some of the Gi‘. ‘Dt

employeea of the Central Water Commission similarly
situated like that of the applicants had moved the Principal
' Bench of the Hon'ble CAT; New Delhi, by way of filing
various OAs wherein some kind of qrimnc;s have been
raised in the instant application were raised. The
Principal Bench of the Hon'ble CAT by its judgement dtd
10,2:94, iny' O.a. Nos 273/92, 604/9271601/92 and 2418/92
allowed the sald OAs with the following directionss

‘% (1) the respondents shall prepare a scheme
for retention and regularisation of the
'casual laboufers employed by them. This
gohm should take into a count the regular
posts, that can be created, taking into
account the fact that even if a particula r
schemes are 1aunched every year. An assesse
ment of the regular postc that can be created
on the basls ahould be made. For regularisation
all those, who have completed 240 days aervice
in two consecutive years, ghould be given
priority in accordance with their length

of service.

(41) Those, who have complet;ed' 120 days of
| gservice should be ’given temporary status
in accordance ewheh with the ;nstmctions‘
{ssued by the department of personnel £rom
time to time, After completion of tf!\e
* required period of service, they should be
considered for pegularisations

(i.ii) adhoc/temporary employees should not

| 0-.7/-‘
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be replaced by'othet adhoc/tempérary employees
and should be retained in preference to their ’7

juniors and outsiders. .

(LQ) Such a scheme aha;l be submitted by the
respondents for scrutiny of this Tribunal within

& period of three months from the date of |
communication of this order by the petitioner to -
‘them. |

There shall be no order as to costs.”

A copy of the said judgement is annexed

herwwith and-ma:ked as ARIEXURE-C. .

4.8 That the épplicants state that the said judgement
wad carried on review by the respondents therein but the
aamé was dismigsed by the Hon'ple Tribunal by its judgement
and order dated 959.94+ / - |

| A copy of the said judgement dated
9.5.,94 is annexed herewith and marked as

ANREXURE D!V

4,95 That puisuant to the aforesaid judgement, the
applicants therein have been granted temporary dtatus

and to the kgobledge of the épplicantaf all the applicapﬁs
thefein ﬁave been éontinuing in thelr services without

. any 1nterruptidn and break an& they'enjoying the ’

| conséqpences of granting the tempoxary status. One of the
'applicénts in the aforesald OEA. has been transferred to
_shillongand be has been contimuing as a Gr.'D' employee

on conferment df temporary status will all consequential

benefit, After the aforesaiq Jﬁdg .
. emem; the
‘ ere hag p
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benefit. Rfter the aforesaid judgement there has been

no occasion to términate the services of the applicants
therein and they are enjoying the benefits of temporary
gtatus ag per the scheme holding the field. The Central
Water Commission has formulated and adopted the scheme

as waa~formulatéd by the Government,Ministry of Personnel

& Public grievances with slight modification here and
there, more p articularly, as regards munber of working
days. The respondents may be directed to produce a copy of t
the same formulated by them under which the spplicants \
are entitled to beconferred with temporary'atatue with

all consequential benefitss |

4.10 That the applicantas state that the respondents
{natead of being a model employer has envisages under the
Constitution of India as the laws frémed'thereundep have
been utilising the services of the applicants for the
last several years in exploitative terms without giving
them any ray of hope of future prospect: Thus the
applicants have attained a stage under which they can
peither go for other emp;oyment'nor they can abandon
their present employment. All of them have become overw
aged for any other Govt. job, Thus,' with the meagre income
they earn from their casusl employment, they alongwith |
thelr families are in precarioug predicement.

4411 That the applicants state that in view of the
aforeseid judgement of the Principal Bench, pertaining to
the same department. there is no earthly reason as to

why the benefit of the sald judgement should not be
extended to the present applicantss The respondents of the
their own right to have extended the benefit of the
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said judgement to the applicants instead of making them
" to come under the protective hands of this Hon'ble Tribunals

4,12 That the applicants state that in view of the

facts and circumstances stated above, they are entitled to
be COnferred with temporary status and thereafter ‘rogulare
isation of their Sexviced.‘The applicants furﬁher gtate
that it'ié their reasonably appbébension_ﬁhat since they
come under the protective hand§ of this Hon'ble Tribunal

. their servicos may nit be continued and thun, it is a

fit case for an interim order directing the respondents
not to terminate the services of the applicents till
dieposel of the instant O.2. Thel.r repeated representations

huve notvyielded.any result,

5.1 For that prima facie the action/inaction on the
part\of;tho respondents are illegal and arbitrary.

5.,2. For that the applicants have not continued in the

employment of the respondents for the last aeveral yeabs
their servicef® are required to be regularised with all
conaequential benefita.

543  For that there being a judgement holding the field
pertaining to the same department, the respondents are duty
bound to apfly the principles laid down therein in caae.§£

the applicants also without requiring them to approach the
~ Hon'ble Tribunal agains | '

S.4 . For that the Constitntional mandates demand that the
services of the applicants be requlariaed and their servicen

should hot be utilised in exploitative terms as has
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been done byrthe respondents in the instant cases

5.5, For that the benefit of the scheme of regularisation
as well ag the verdict of the Apex Court and confirment to
temporary status heve not been given to other. Similarly
situatediemployeep like as the instant appiicanta in the 0.A.
and their is no earthly reaﬁon ags to why the same treatment
should not be meted out to ihe applicant. .

5.6 = Por that the applicants have been treated differentially
and thus, there is violation of Articles 14 and 16 of the
Constitution of India

5.7 For that the applicants have been continued under the
respordents for the last several years and in the process
having lost their chances of employment elsewhere and being
over-sged to be absorbed elsewhere,’ the Hon'be Tribunal may
direct the respondents to regularise the services of the
applicants in the Gr. ‘D' posts. '

5.8 For that the respondents are duty bound to give

| weightage to tﬁe services rendered by the applicants towards
regularisation of their sexvices and they cannot be utilised
in exploitatiea terms in violation of tbe provisions of

the Constitutional rules and the laws framed thereunders

5.9, For that in any view of the matter, the action /
insction on the part of the respondents are not sustainabled

‘ That the applicants state that they have no other
alternative efficacious remedy except by way of approaching

this Hon'ble Tribunal.
: ;.i.ll/"



The applicants futthgr declare that they have not

previously f£iled -any application,’ writ petition or suit
:egarding the matter in respect of which the application
~ has been made before any court of law, or any other

authority and/or other Fench of the Tribunal and/or any

such application writ petition or sult is pending before -

any of them. The applicants further beg to staté that time

- to time in every year they have been making representation

to the authority concerned but till date no froitful
purpose have béen servedﬁ
8. RELIEF SOUGHT

In viéw of the facts and circumstances stated
“above it is most reapectfully prayed that the instant
application, be admitted; recorda be called for and on
perusal of the same and upon.hearing the parties on ghe

cause/causes that may be shown,” be pleased to grant the

following reliefas

1. To direct the respondents to regulérise the sexvices
~of the applicants with rretrospedtive effect ije;!
the respective dates of their appointment with ail ‘
consequential benefits including arrear salary and
seniority.

2, To direct the respondents to extend the benefit of
. Annexure 'C' Judgement and order of the Principal
Bench of the Hon'ble CAT New Delhiy

;00012/"
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3% To direct the respondents not to terminate the services
of the applicants and to allow them to continue in
their service throughout the year till much time their
services regﬁl@riaed;

4. Cost of the application

'8, Any other relief or reliefs to whidh_the Hon'ble,iribunnl

deem fit apd proper.

POR ¢ Under the facts and circumsta=- :

nces stated above thé applicants has not prayed for any X
interim order at that stage?»dirédting the respondents not
tp terminate the services of the applicants but the
applicants prayed for a direction to allow them to
contimie in their services without any interruptiony

The petitioner's further pray before
Your Lordships for afurther direction to the respondents
to allow .them to work 1n_théir respective posts as per

earlier scheme, pending disposal of this O.A. -

10:;Q0000 ‘ ) . .
The application is filed through Advocate

11, PARTICULARS OF THE I.P.O. #

(1) I.P.0. No. &
(ii) Date, s

(111) Payable at s Guwghati

12¢ LIST OF BN {
Ag stated in the Index.,

verification. ssess
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. I, ‘3-'."5’. Subhash Narzary, Son of I. Harzary
Mrz“aﬁ.ﬂ R/p Vill- Mainﬁmat@pathe: Pa@; Reinamate,Piste
Barpeta do hereby solemnly affirm and verify that the

stateaaemg m_aéie i‘nl ‘para 1 to4d and 6 to 12 are true to
my knowledge and thgze made’ in para 5 are true to my
legal advice and I have not supprecsed any zﬁatez‘ial.
facts. | |

g Bnd I am duly authorised by the applicants

in the instent G.A. to ewear this verification.
and T slan this verification on )y fF) /
day of ?‘g&// 1985 at Guwahatd, J_‘

N

Deponent

8 o ﬁ\mze%\.d\raﬁ.&”f 0

.
i~
'




) , ® , -
. ' | .
o ¢ - LNNEXYRE - &
"sn No.* Neme and Hddress Lge Edu, “ualilicttion Present place ofVWorks Working as W/C Gasual
. dnce
% dnce,
i T
%
X, ¥ Subhash Rarjary 32, H.S,L.C, Central Water Commision %082,
" Ey P/o & Vill.Moirnamati e Manas Sub-Divn .
# Borpeta Assem, ( Bor peté~Road)
*, -
2 4 Monaj Kumer Surker, 3G, . H.S.L.C. - do - log2,
 Vill. Deorikuchi, - .
¥ Borpete, kssam,
x - -
3. ¥  Dayel Ch, Doimari, 34, H.S.L.C. - do - 1985
f Vill, Khelapere, P
% P/o Sontphuli, :
i Borpeta, Lssenm
4. # Madhu Kumer Serker, 37.  H.S.L.C. - do - 1087,
¥ OVill Eérergary. . - .
* . < - . - °
| H Borpeta, LssSam
5. ¥ Dendirem Nath, 36, HS.L.C. ~ do = 1979
* Will, fnenda Pur _
% P/o. Nityananda,
-* Borpetsy #ssam é
6. * Kihori Talukder 3.,  H.S.LC. - do - 1og2,
: ¥ W1l : Ujanula S
f:k IP/OQ l\’ka ao
* Borpetegyfissean.
*
7. ¥ Rejib Kalite, 34, 1X - do - log2,
* Nunia Patti. Dhubri. Assam,
::i ) [
iﬂ -
R N ‘
7!‘ . @ ﬂ"é\‘;(\"{\’ rQ)S
¥ ' ARV I

Ctd"" p/ze
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2l No Neme and pAddress.

hge

-~

Edu, <ualific atl on,

Present place of posting.

Working &s

Since,

W/C casual

8, Kenagk Ch Dés
Vill& po/ Sundardia.
Borpeta, Assam
9,  Miss, b, Began.
Vill, Mushlim Patti,
Borpeta, Hssam

i9. -  Dilip kr, Serker,
Vill., Deorikuci.
Borpete, Assan,

i Jalevwser Roy.
Mewateri, P/o Chapar,

BEXFEEA) Assan, ( Dhubri),

12, Dllip Kr Nuth
North Borj ctu Road,
- Borpeta, s &m,

13, Hemanta Kr, Meadhi,
'Vill, Demreaya.
- P/o. Bhoekami, Vlc Pathsé
Boapeta, hssem,

L2l s

M )

()Z"' @(Q«IO(‘“

\m'\"’S

40.

31,

37.

31,
32,

38,
ala,

VIII
HOSJQ Sﬁ. L. C.

VIII

B, A

L] -

L]

H.S.L.C.

Gentra_l' Water Commission
Mangs ub-Diwm,
( Box petamRoad)

.-d_g_

1381,
1989,
logs,
logyr.

logs,

1983,
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C NEMOR-NDUM g o
. The undersigned hereby offers dppointment to .thed-i?"-} LY
‘ollowing persons as "Workcherged Seaswnal khalesi" in thed
orkcharged establishment in the ‘pay scale of fs.750-12-829¢-;- T
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- L. b
e mnee ey .

e
-t

R i Y A -:_“-.-:;“

..+ Name & address of :Employment: Place of .,'c_j’:,;;

ro.! the candidate yExchange ! posting ,‘:,'
1 . 'Regd.NO.

1. Ars, Agtife :
¢/0 Taijuddin Ahmead -
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9-00&”@“0 . ‘ R

Ze Shri Maunu Xumsr Sarkar ERP -

" Villsrartort, - . 3794784
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d¢.. Bhrdi 0illp Kumar Neth | _BY
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/f_ GOVERNMENT OF INDIA | e
CENTRAL WATER COMMISSION Arnexdtr - B3
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NO.MBD/hC/bb.TfZQKA)/95/‘/izﬁggi? . 1gp Deted the b /1995.
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MEMORANDUM \ -

Ihaiatetnt-Anttntaiebstebedabshated . ‘ ce
The undersigned hereby offers appointment to the , lE:
-'ollowing persons as "Workcharged Seascnel Khalasi® in the- "1&
vorkcherged establishment in the paylscale of #&,750-12-870- .
1.3-14-940/~ per month with usucl allowances as admissible
#3 per rules from.time to_time. '
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S ..+ Name & address of - :Employment: Place of :

ro,! the candidate yExchange | posting ; Remarks
1 1Regd.No, ., 1 E
« v . o !“.

l, Shri Kanak Ch. Das BRP ' Dhubri ;
“ "7 Vill.Sundardia, 1318778 :
P.O.Sundardia, . . : !
2. Shri Jaleswar Roy :Kokrajhar -do=- .
C/0 Mowatary. , 279 e ;
P .O OChap per 2 . Af ~ :
) . Dhubri, - °
3. Shri Narayan Ch. Das™ Guwshati =~ Panbari
C/0 D.C. Das, 42;%982 '
M.B.Division,CWC, -
Guwahati=T7.
4o Shri Dilip Kr. Sarkar BRP . =Qo=-
Vill.Dewrikuchi ~250/83
Barpeta, '
5, Shri Dayal Ch.Doimari ERP Saralpara {
Vill.Khatalpara 1308/80 \
P.0sSenefuly : ' ;
Barpeta. - ;
6. Shri Dandi Ram Nath __agr_p%ta_ . =0 i
vill.Anandapur, ' 5450/79 |
P.O.Nityanands, ' [
Barpeta. _ i
7. Shri Kishor Kr.Talukdar _BRP Beki L
Vill.Lalun - 3247749 ' P
P.0.Akaya - o |
Barpeta Road, .. ' : ' :
8. Shri Dinabandhu Mohanta - ggwg%at; Aie Site |

- C/0 Jagip'Che.- Mchan8a - - 4926/86° | o : :
Satra, - - - ~ — A

9. .Shri Ati. Ch.Nath, =~ _Guwahati ' Bahalpur -

. Vill, Barpalha E . - 3038/92. P
P.S .Kamalpur _ s - -
(Plssam) . . . ‘ T !
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MEMOR-~NDUM.
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1

The undersigned hereby offers app01ntment to the
“ollowing persons as “WOrkchur@ed Seascunal Khalasi' in the
vorkcherged- establishment in the pay scale of Rs.750-12-870-
1.3-14-940/~ per month with usuzl allowances as admissible
3 per rules from time to time,

i
-.—-.—-u«r—..-—_-._. -—-—————_——-——-----—_

!...v Name & address of .bmployment: Place of :
ro.! the candidate 'Exchange ! posting ! Remarks
1 : Regd NO 1 . 1
1. Hrs. Arifa Bzgum Manas sub-divn,, ;
* /0 Tad juddin hmed “§§'77’T'""' CiC, Barpeta Road. o

te . p ] ;-.
' e. 7

Shri Madhu Kumar Sarkar §Xe Lo

- Vill.Braitars, 3%93784 ‘ R

k
P.O.ra Bamundi, - ' - A
bBarpetea, . _ - e . L
3. -Shri 041ip Kumer Nath’ BR® . . Biyni site,
Vili.North Barpeta Road 3121782
Pola Barpeta, ‘ p
4, shri Hamanta Kr.MeGhi e edoe
Vill. Demriya, . 2104/80 .
P duobionkami, - . .
via Patahalafﬂa:pacaol : . ’ : S
5. Shri Rejib Kalf, : %__ Mothangurd. -, i1 o
Hunipatty Ward No.5. 554/84 _ R
R L. vhubri,. ‘ ‘ . Y
6. Shri frup caikias Guwahat G
Hadhupur College Nagar 32737%3 .
North Guwahati ‘ . : gk
Guwahati-31, ‘ . . 13 :
. o
7. 8hri Mono Kumat‘Sarkax ERP Manas NMo P
" Vil ouelxin ST 10 |
DistoBarpeta. . :
8¢ 38hri anil Boxo i u"fl_ lOu ' §
Vill.h¢zerqpar, 20 '0 : .
P U .Chandmari o - : o : R
Cuwshati«3, C. S : - ! B
9. Shr, M.R.Basunatary IRP Kokrajher sits .h
*. ¥111 . Cheechapani, 893/79 ' o o
'P.O.ﬁagurmari. o T ; : e
Kokra jhar, : o f o ' Co
104 Shri Subash Narsiery e N
. Vill, #“ainamati path $17¢/86 ‘ C L
P.0. Mainamsti | : ot
Barpeta. ' , s
'x/,uz . . ' PPe0o
C?ﬁ ~ &
<E;§vg;:> C“ﬁzy// ’ ;
#3707 8¢ ;
v !
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7 No W CFP/UC/Estt-24/ 5027 — 3097, -

o X\ Government of India : :

T Central Yater Commission .

7N Central Flc.d Forecesting Division
f'/ « Fo 3 RAFH W KK

///\\‘, ' Pub=Sarania, Rajgerih Rosd, R

N | ~ Gauhati-78100 L
EN : Dated the ?_‘1?%1979. .

Subject: Appointment to temporary post of W/Charged Khalasi.

F\ . —
o . \DQ?\J"A kaﬂw \/Y‘qm 5/0
Jhrl.oooooooaeoooonouoomooaooo0ooooa/ 00 G08 080000009980
- Lo G’\[BC"‘? . " 2
‘meloym(}nt r.)'(Char?gfiqaoo@oaoooar»oooooooReg&Stratlon NOooBoo%f,oZZoq“"

is bereby infogmed that he has been selected for the nost of
dork-charged Caug: data Khalasi in the scale of Rse196-3.-220-E8-
3.232/.- with usvai zllouances at the rates admissible under
rules and subject to the conditions la.id down in the rules and
orders governing in grant of such allowances in forcc from time
to time, : ‘ '

The appointment is on adhoc basis and is purely tempo~- ¥
raTy <~d Wil not continue beyond 15th October 1979 or comple-
tian of the wotks which sver is carlier without further notice.

If Lhe candicdute accepts the offer of apoointment on
the above terms, he should repoyt himself fer duty to Assistant
Engincer, Conirol Roomo.elkvvg?%}00°%° eeoes/at the place of

p(‘?"_ﬁtiﬂl‘] \Ii.iooo?gllooc:;}o':e}%fao‘:c- e'ng’o{?-‘.ﬂ).??Z“a;caﬁ ougoc?j‘osjo)c?-"o'o(FN)"'

positively. Otherwice thi  offer will be treated as cancelled.

. o TR i admissible to join the now appointment, o

e - : (’ ) '

t i '

‘]W(M({ ;

DEPUTY ODIRECTOR L

To. S C.E.T.DIVISION: CWC : GAUWATI-3

' \ \ N"\.'{(‘ 4 A . ‘" ‘
‘\./'Shriﬂbi.LO(:ZOOO00/02‘0%0.0\&("”"&;000.0..

° .C:; 000.0 . ’/95.3;;% *td?\.*o . :%ot:%,o’:}:/:-olo o0 ce B ¥
ajif.<?1£amﬂ, cwe : ‘f%

1

|
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> ah p_}a 0 &
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Copy foruwarded for information and necessary action to the
Assistint Engincer (c) & (.), Gauhati/Control Room, -Naibari/
Barpota Road/Silchare Further posting order may be issued from
his end under intimation to the undersigned. The joining report
in’ original may be sent to this gffices ~The pay of the incum=-
ti.?:t is chargeable to R&M of Tk sevabis ol Clﬁ?ax/: for GG EH ~

7&) /97? s . ot 0968660000600 00000 0 oooooyo '..’:l
: i : ’ , .
%/ Copy to Accounts Branch, CFFD, Gauhati,:
_@ﬁ/ Copy to thc Employment Officer, District/Sub—Diviéional' e
19j;3. Employment txchange e fo Wwith reference to his' -
S,&? ), \\fc . ereseiécn cesce0s v o
O \
X letter NOooeoooooooooon.oooaoa-‘o.oooonaooocoooooo'oooooooooooo‘o
—_ | L /
- . DEPLTY DIRECTOR
2 A1 C.F F ADIVISION: sCUE: CAUMATI=S,
%{a\[a(_‘w’ss { /, /¢, o ./._j‘_*{'[
'\V\'\ '(,\/ }_’) . T
- g e M 4 gy -
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‘ Cqpy Fq}ua;deh far information & Hecessary actionnto\Assistant Ex.

b€ seht to fhisg office,; The

t-20) Q7 3) ) (, Ankians -5 O\
;ﬁﬁ;#’ No.CFF/uc/Estt-za/.;2;{;%)w,_ﬂﬁQ 9/{E1w~< |

Government of 1ndia ' . o
o Central Yater Commission /S Q
) e W.R.& Flood Forecasting Divisign No. I -
. ' ' Dub-Sarania,Rajgarh Road, |
o ' Guwahatj- 78;703‘ ‘
. ‘ P Dated the | 1984,
¢

- .
.

JTTEMORA ND ym

Subjecti-  Appointment to temporary post of W/Charged Khalasj,

Shrio OI<-i-S'th.I: 0}(:‘ -R;’a."t: ol:aijimgqﬁQQ Co': -. :_o . §/0. AR (A o LRI

I3
- ~— PR

xchange ..%%@EQQ%;K,o.......ngistratiqn-Ndxbflfﬁl.,
is hereby informed that he has been selectegifor the. post of
Work-charged Gauge data Khalagi in the scale'of}k.19ﬁ-3-220-£8-‘
3232/~ with usual allowances at the lates admissible under

rules and subject to the conditions laid doyn in the rules and

g .. . ' PR :
If the candidate accepts the offer pf eanpointment
“on the aboye terms, he should report-himself,for duty to.kﬁstt. }

‘EXBcutive Englincer/Assiotant Ehgineér;c.F.r.5ubeoiuision.ﬁﬁuz... C R

vrors, SAEBewl B peds fo02.., at the place of posting iz...,.., .
.......;.on¥?:§f??%.....(F.N)‘bosi%ioélg*.o;hé:uisé tHis ‘offer :
Will be treated ag cancelled, e .

No T.A. is admissible to Jjoin the ney appointmeint, - ;
R A T & : -"l-""w'v?,‘g'\":.i'..-i,; L\ (/w
';‘h_: . v : .. . ; ‘f \ | : i

‘ ol = '_u;‘g ot \; '
. _DEPUTY prricyop V|- !
o - URok F.F,Divn. I,00C, GAUNAT ]

. s L
e M-t

-oltoto'-6ooeoooo.o:o-oonoo‘oog?p;

‘0,
, Dist.Barpetab
.

Englneer/Agstt.Engineer(c),c.F,F.qu—Dibision;ﬁUQ;Géﬁhati/mougong/
BarpetaIRoaQ/NaLbarjgand.A;E.(E?/E.A,D{(Mét),UR&EEfDivisianLgcuc.
Gauhati, Further pogping’order;qufpe issuéd from his end ‘under !

intimation to the. undergt nedy % 49ining tenort ip 0Rigingl. me: .
| “pay 8f the Incumbent s chargeable ta

R&M of -

Copy to the Accounts Branch;_uﬂ&rrp-r,cuc,cuuahati-s.

CODA to the Employment DFFicer,rDistrict/Sub-D%visional £ loy:
Exchange . - ... With reference to'his
No, - , ¢

b e—y e
< ¢ "/
-

-

DEPUTY DIRECTOR

i ° RN

\LKVV el W.R, & F.F.Divn.I,CUC,GAUHATI.‘
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Q - ;: i Government of Indie!
‘19",* Central Water Commission AnIVExURE. - R 7
. o - W.R. & Flood Forecasting Division-1, — -
¥
; " ) ) 3 . ° /
v A : o
pub-Sarania, Rajgarh Road,
Gauhati-781003, g Ve
Duted, Gauhati ther 1/ L7 /83,
{J B .
| /TLEROQRANLUY
LT T T e B -5
subject :-  Appointment to temporary post of W/Charged Bl
Seasonal Khalasi. . :
. .\:Wj..l ;l\:ll B
. Shrl..ea:evoonooo;ot‘eto.no. S/erooo.ooo- ‘ o ‘_"1,
s 0600060000 Emﬁl’oyment.E‘xcha'nge¢“'?s:oJo‘;n‘:ai‘uonetooooooooo'oo"
Registration No ca)Ee . . is hereby inform that he
has been selected for the post of Uork-Charged Gauge
“data Khalasi in.the-scale of Rs. 195-3-220-tB-3-232/~
Uith usual allodances at the rates'admissible under
rules and subjéct to the conditions laid douwn in the
rules and orders governino in grant of such allowances
i~ force from time to time. ) . oL
The appointment is on adhoc basis and .is ¥
purely temporary and will not continu beyond 15th. Qct.
1983 or completion of the works which ever'is earlier e
vithout further notice. : . R -
U  1f tne candidate accapts_the offer of = - .. Tria
appointment on the above terms, he should report him= )
self for duty to Assistant Engineer; C.F.F. Sub-Division, R
CoW.Co . 535RE0 0000 cr e cnuovnsonnenaes at the-place e
DF DOSting Uiz ooecoacoqglol}t‘_&q-s“‘I‘oaoocao (FoN) N C :\;‘.
positively. Otherwise this offer will be xreatedzas,' R };;
cancelled. ) : g IR : -y
; o , o R
* No»oT.A'is admissible to join the new appointment. - R
v ' . . !

Y DIRECTOR"x4

FD~1,C.W.Ce 707
GAUHATI-3. -

To ' f | -

\/ . zaj‘;"\. R
N Shrl * 0 >c~.—

t
i I -
e 0candre o000 enc oo Re

i . t

.

o0 0 o o‘.a«;.‘:;.o‘do o—o.o"o o"o-.:n“.o ;';J:"‘"° ° -
° o’o"e“’o'o o o lou«-ﬁ;"c ¢ i
; aﬂ“OODGOOOO'O.ﬂ .
COpY;Forugrded for information & necessary action to the Asstt
Eﬂgln&er(ﬁ),_EQA.Do(Met), WR&FFD~1, CWC, Gauhati/Asstt. Lnginec >y
CFF, . Sub-Division, CWC, Barpeta Road/Nalbari/Nougong/Gauhati.
Further posting orcer may be issued from his end under intimat. -
on to.the Undersigned. The joining report in original may be st 1t .
to this Office. The pay of the incumbent is chargeable to R&M 7
C"0’00.900.30.000.00OOOGOU'\O'O‘..OOOQOO00.00000000’.0G‘O"G.oocgt ’
Copy to Accounts Branch, LR & FFD-I, CWC, Cauthati.
Copy to the Employment N “icer. District/Sub~Civisional (mploy-
ent. B chanot Goohni® o vt Baas Patiaeri/Dhupri/Nowgong/Gos” '
Eﬁﬂa/(f.CﬁJﬁt vita ..ot te hig 1o CL€D NOce..ooomncocwscoe o &
\q/%b " - B -' N
) e L mcanry U IRTOR. e e
- - — TS T PO ORI T SR B
. B N —- - L _;:-‘("r'z‘v‘ﬂ
) e — —— . 4
_...M“"s/_"'
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. Gevernment of Indi

-~ Central Water Commission / i
UIB;;EE{l@gd‘Forecasting Divisien-1I, T SAal
de-Sarania,Rajgarh‘Rnad Guwahati-3, T

C Dated, Guuahati the_ 2/ 45 /g,
ST ENMORANDU M ‘ -
_ be e v mie. e . FEER - R 2 . i -
Ll ”r DR R r:?: ) SR {,,, e e e A\
, Subdect:- Appointment.to. wre B ety
. Seasonal‘Khalasi. S0

Shri.'....-............'..‘..............'....‘gﬁey?‘a.

Emplﬁyment Exchangeo.ooo.o000‘0.00oa':{OQO'QORegiStrati.n I\b..l...‘to'..!ﬁ

is hereby informed that he has beer selected for the post of )
Work-charged Gauge data Khalasi in the scale of fs, 196-3-220-£ 8~
3-232/- with usual allowvances at the rates admissible under
rules and sub ject-to the conditini - laid down in the rules. and
orders®governin -In-grant of such allowances in force. from-time .
to time, T me s e e e ¢

Tﬁegapﬁoiﬁfaéﬁf"ié an.adhge basis and is purelyt#

temporary and yjll not’continue beyond 15th Oc tober, 1986(A;N.)'or '

completion of thHe™UdTks Which ever is earljer without further
mtice, ) .
If the candidate accepts the offer of appointment on

the above terms, he should report himself for duty to the.........
51te-1n-charge,CUE, Bekd :

0..-....., ¢ 09 o

Asstt,Engineer, WAL FF Sub=Divn, , Barpete . Road,
» o 0oy & . e

Under..oo.-oo,av-.‘-ovowv't 08B B6Te 876 By . o ® ¢ 090 0es0e e Un‘ 15“§i86

(Fon,) positively, Otheruise this offer will be treated as

cancelled, . , _
Mo T.A, is admissible to, join theAneu.appointment,

, /L'_,Un /w\u‘”%hnu, .
l (aé,CHAKRABORTY )
p

UTY DIRECTOR,

h;i“,.xan'ak Ch, Das, -

oo."q.""o‘tc.’.oO.t."c'ﬁ...0.00 B v ol -

Vill.& p,0. Sundaridia R as y
coooootcoo.‘.ooi_‘oooo 600.0“00000000“1 ’;H !}: . . N
Dist, Barpeta,. - - iz e T e >
“:0'.‘..‘.....l‘...-.?....:.0‘:‘2’.'...:3000'... .‘ ' -t»-\. '
v ees 000000, .00.:0_::“'.0..:.0”:‘::‘0OQ'QIQA. R R »“ '
T ol T, ’ ST £ =
Copy forwarded for=information & necessary action to:- I

1 . .. vo. E...,}J.R.& FF ;SUb"Di\In. ’ C:JJ.C: .Ba rpe ta PO F}do

ooo"...t.ao.'a

.0..!....e.‘t.o.t......o"..0.

The Joining report on 15-9«y CFN) in original may be sent tn
this office,

.

“ngineer, WREFF Sub-Division, Cuc, . Barpetz, Road

00'00000!000000000
'

3. The Accounts Branch, WR&FF Divn.No.I,CUC, Guuwahati-~3,
4, The Employment Officer, District Employment Exchange,...
Barnets

S. E b ' .
' u/c gpproved authorised for issue, ////

( A.CHAKRABQRTY )

. | DEpuTY DIRECTOR,
- AR, M (&gwlg / ' '
§$‘¢§§§jo 20 :

o 00 00

YW’

.‘.00.-'..Q...-."._.'00000..'.....ODQOOOQQ.."...‘.‘
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f GOV il OF i |
CENTRALL U TER CCoi. T T
MIDDLE LwAhlhlUJRJ LLVJ”EQT
NOLIBD /L C /EST T~//4(F\’ 00 | / i 4/ > /1994,
Nt
MoE I Q R AN DU P
"he v .dersicned herehy offers ippointrment to
1. following persons =s "workcharged Sessnnel Khel/sr' , L
in the workcharsed estzhlishrent in the piy sctle of ™M.750- P
12-070-EB=14~840/~ per month @ ith usual cl]ov,_nces es :
sadmissible 23 ner rules from time to Tiue.
LToTaT T oms T T = e s Sttt Bt S -
51,1 Name & nddresg of ! L“ploymonti rlace of E ' !
"no., the candidate | Exeronpge vosting ,Remarks
t : " ! Re. .o, ! ! ‘L
H-’-....-_..‘.....,.-._._'.___",1_.___' ________ e . = -
o
. {.
V- e A-‘
fy  Sukxakodam o #l
10. &hri Nerayan (h Das atl  Mangs RiH, xing T
¢/0, D,C.Das, 4211/82 *
M, B.Diviaion g, .
Qiwahatd, -
- A1, &hrl DAlip Xr, Sarkar B ‘
' ‘Vills Deurikuchi 250/8% o :
Barpeta, :
12, M,R,Besumatary .9 et a .
Vi1, Chechapend ot - okarahar o
P 09 Maglmari B
Kokorajhar _ T
13.  &hed Jeleswar Roy Kokarathar  dow f
Vill, Mowetery 2799/87/€6 |
P 0, Chq;per !
D"mbri. . oy
1
14, Shrd Hemanta Kumar Medhi B P
Vi1l s~ Demriya : 2'{5'5/33 panbard | i
P.0, ~ Bhoakand . ’ ’ s
Via- Ppatshala K
'+ . Barpeta ; T B
15, Shri subesh Harzlery B do A %k
° a4 )
Vi1l Mainamati-Patha®  §176/86 * b
P.0, Mainameti | é
Barpeta /o8
- S 17e !
HE {
. 36, guri Ranak Ch,Das B T
N Vill, aundardia 1918/78 Lhubrj.: - (
¢ PO, Eandamdia o
(BM(I&‘C ) : 1i ;
17, &hri K.K,Talukdar BRe A0 B f
: Ville Lalun 32471/465 H
PoCa akava ‘ fool
Barpeta &me b th
«<. i b
A
“ 4\@[ 33 | 2
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~ GOVARNISN OF 3 mik VAR
- - ) CENTRAL L TER COei (T8 TUN
WIDDLE BRAIIALUTRA DLVISION

_NO..MBD./WC/ESTT;-ZL;(A/%\/%‘)}9}1}) Prted h

I\’xEl\’lORA\DUl\"

- -,

a4,

“he vrdersisned rereby, offers cppomtment to
te following persons =S “"orkchdmed bees'v”l Khe 1951"

in the workcherged estetlishment in the pey scele of %,750-
12-070-EB=14~040 /=~ per month With .usyal: allowonces &s
zdrrissikle 2s per rule.a from time to time. )

.-.-—_—..-——_—-.—.—-..—-—---—.—-——-—-.---.—-——-

Sl.;‘ Name & sddress of i Em ployment: Place of 3
no., .the candidate ' Exchange posting ,Remarks
L ' Regd No, t ]
v___1________._____’_|_ _______ b o e e e - = 1 _ o
/ Miss Arifa Begam BRp Manas Sub-Divn,
, ¢/0 Teijuddin ahmed 957/83 Barpeta Roal,
Vill, Muslim patte’ i
P.O.~ 3Barpeta ' :
2 shri Madhu Kr,Sarkar BRP «dom
" Vills Brartari 3794/84
P.C. Era Bamondi
( arpeta) o
3, Shri Dayal Ch,Daimari B% . Bi jini
Vill s~ Khatalpara &80
P.Co Ssoneful y
( Barpeta) :
. 4, Shri Dilip Kumar Neth _BRp «d O
Vi1l s~ Korth Barpeta Rl, 3121/82 ' :
P.Cs Barpctao
5. Shri Rajib Kaii . Dhubri Mcthanguri
Munia patty ward Mo.5 3554/84 I o
P.C. Dhuhri '
6, Shri arup saikiz Quwaghat i -3 0=
Madhupur 822/93
ollece Nagar G2y [9r
North Quwehati -
Guwzhati=31.
T Shri Monoj Kumar Sarkar BRp . Saral para
7113 Dewrikuchi 5226/84 ¢
Diste uau:peta ' _ ‘ :
8, S hri Dandl Ram Nath  wBRP __ do-
Ville Anandgpur 5480/79
P.Oo~ Nityanania o
Jurpeta
%, shri mil Boro . “wzhzti ¥ Bekd
Vill s HiZarapar i 27‘-;.50
P.C. Chend mari 1520/

‘iahat i3,
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0. A0/ Gau/WC/E £6-24/87/ <11 /(.. 70 A
Gavernment ef India
Central | ter Lommission
Middle Brahmaputra Civisien
Pub~Sersnia, Ra {garh Read Guwahsti-3,

Dated,Guuahatt the 7 Z - /87

B¥

1t ORDER ™ | -

g e s
e - IR - w

'*““ﬁﬁﬁ“?i“ﬁrutnvy er Gevt.'uzrks ~the fslilsuwing persans
are hereby - engs g8dss U/C casusl employse at & conuolidatud
pey & &, 606G/ ?RUpELS B8ixX. hundrad) .enly per menth ulb f.
13-7-E7 te 9-10-8 7e -

---—r-uc---..----a---..---..—'--.-—_.....--

f"i ) l&
Hepgh

51. Name and Rddress Placs of pesting ~ Remarks, ,
Ne, , -
R e
' A¢ Shri Jeleswa-r Rey, =~ '~ Ohubri - P T
Viu' ﬂluatary S A crem ?'
P, 0. Lh&par '; . D T ¥

Dist. Bhubri,

2, Shri Madhu Kr,Sarkar, Mathenguri,
vVill, Erartary L ‘
P.O0.tra Barundi
Dist, Barpeta,

" s e e e em - e e

They will net right ts claim in Puture Fap
“apwintment of L/6 scrennal Khalasi,

( Ao LHWRKKRABORTY )
EXLCUTIVE ENGINER

Copy ferwerded for infsrnatien & necessary actien tete

EXE LGTIVL iNGINEER

1, The Asstt, Engineer, Barpeta '"ued with referance te
" his Ne.{1s D/BAR/Eett~III/87/418ldt 20-5-87,
\,2$’ The Psrsane concermed,
3, 'The Accaunts Sranct;, Gusaheti-3.
4, Lett-24-A/Estt-46,
» T Qﬁ/\
e | ( A )

1. 12-55
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No.CFF/uC/Estt 24/ f)(’ |15 - "‘) =27 -

Government of Indla

I BBRTARY del ao e M ductvers eSSy Ta— ;

A i - | '
.'4”* ' Central Water Commission Aw\l&“ﬁ'%f’h 3
: W.R.& Flood Forecasting Division No.I o
Ceseoe g ‘ \AV ¢

Pub=Sarania,Rajgarh Road,
Gauhati-781003.
Dated,Gauhati the

J77 EMORANDUM

Subjects- - Appointment to temporary post of U/Charged
: Jeasonal Khalasi,

ShrlOﬂOOQROKOicoﬁh!QOfQKOOOOOO00090.0.8/00000000000000

/.0
Employment Exchange....eoqg;;oloﬂ.oa,.O,.O,oo.Reglstratlon No....,toi%
is hereby informed that he has been selected for the post ef Work-charged
" Jge data Khalasi in the scale of Rs.196-3-220-E8-3-232/- with usual
allowances at the rates admissible under rules and subject to the condi-
tions laid down in the rules and orders govarning 1n grant nf such allo-

wances in force fiom time to time, .

The appointment is on adhoc basis and is purely tempo=-
rary and will not continue beyond 15th October 1982 or completior of the
vorks which evsr is earlier without further notice,

If the candidate accepts the offer of appointment on
the above terms, he should report himself for duty to Rssistant Engineer,

CFFSUB Ol\/lslongDuCogoiocooooooooooooObooo.o»onoo(ooooooOooooeaea

-t th@ plaCG Of pOStan VlZQcoco°ooeoooooobOol‘voooc“‘oaooQOQQGoo»oooo(FoN)
nositively. Otherwise this offer will be treated as cancelled,

<

Ne T.,A, is admissible to join the neu dpp01ntment

. ,;_/
.,/ DEPUTY DIRECTOR?
U.R.& F.F.DIVISION-1,EU.C,
GAUIATI-3,

s S

To '
' Dils LD le%

5hrl|n.°¢u oonooooéacnoeicoOQO-e

Vot . . - -t

o.‘n.n.‘.-ct‘g,..anpio 006,000 @C0C000000000000
<

i
@ 00 O 00 9 S P0 000 OO0 O0C GO0 0O000CDOOCO OSSO

0 ® 66 00D €O @ &0 00DOOCOOCOON ", 0000 ®0D0 000 e O

Copy forwarded for information and necessary action to the Assistant
Engineer(E);E.A.D(Met) ,WRE&FFD-T1,CWC,Gauhati/Asstt.Engin.or,C.F F .Sub=
DLV1810n,CdC Barpcta Road/Ndlbarl/Nougong/Gauhatl. Further posting
order may be issued from his end under intimation to thu undersigned, - .
Thc joining report in orlglnal may be sent to this office. The pay of

e incumbent is chargedble to R&M ©f ceccececcccocoococaoonsote

L YRR Y

06060006 90506000 000000Q0O6OCEO6 0060GO600C0O060LOO0GO000GOCSEVOSO0C S o ©0oce 0068000600

©

ocooo.iooooovooaoooOonoooeooooooooooonoco‘oooooooooleoocooootonutieo.._.
Copy to Rccounts Branch, W.R.& F,F;Division-I,CuC,Gauhnti,

Copy to the Employment Officer, DlSurlCt/bUb Divisional tEmployment Exch-
ange Gauhati/Barputa/ Nalbari/Dhubri/Nowgong with refercnce to his lotter o

1"0«'-0099000001,unnoooocoaeoncnooooooaooooouoooo:ao.;:‘ovoc“unv.cuoonq--uoo,.



e . .. 25, ,':‘/-"’1?
. GCOVERMENMT OF TMOTA
CEMRAL WATER £OMMISS I0M
MIDDLE BRAMMAPUTRA DTVIS TGH

RAJGARH ROAD :¢ GUWA T I-781007

CKRXEX KX

Awnexgne~ 1313 -
——

. ?.- . ~ . | W [ 4 -~
NO.mBOAIC/ESTTL24(R)/92/  2F 84 -Tb Datcd,GU'anati?_‘_‘) /92.

‘MEMORA MO UM

i . . n

” The undersigned ncreby offers annointments to nc
| following persons 2s "W /C Seasonzl Knalesi' in tnc workcnarge »
/ csteblishment in the pey scele of Rs.750-12-870-L2-14-940/~ . \‘
: ner month witn usual a2llowences as admissitlc es per rules from o
time to time. - : : :

S1,No, [ nNeme &,ad:ﬁ'ress of { Employment g place of | Remarks
thc cahdidete { Excnange posting ;
{ Regn No.
1. shri Kanak &h, Bas - Bar cte ‘Dhubri

- vill, P.0, Sundardia 1518/7168 : 4k
g ( Barpsta )° | : !
. & .. ‘ 2 — = ’ -
.2+  Shri K.K,Talukdar ' Barpeta Methanguei : ”
. Vill, Laluwa . .324%39 o i'
A P.0. Akaya ° : N
, ( Barpeta Road ) | o
3. Miss Aripha' Begum ‘ Bar ete. Barpeta Road _ ;/
C/0 Tedijuddin Ahmed '557?8'3"" L

Vill, Muslimpatts
P.0. Barpeta

4, Shri Dandi,,@an Nath Bar t NeHoCrossing.
Vills Anandgpur 4 9 :
P.0. Nityananda

5, Shri MR, Basumatary Barpsta . Kokrajhar site

* Vill, Chechapani ) CTAC - o

Pe0s Magurmari,
Kokrajhar

6o Shri Sdbadi 'NarZary-' ' Barpets Bijni
' Vill, Mainamata Pathar 517%553

Shri Hemanta Kr, Medhi{ Barpe ta - Bijni
Vill. Oumriya 51053750- | '
P.0, |Boakumi - - o - o o

kP Yia,. Pathgala _ - o
Barpeta

8s Shri iTelesuar Roy Kokra fhar Afe

Ville Mowatary . 99 86
P.0.Lhapar (Dhubri) =~ - : ‘

9. Shri Dayal .l:h. Daimary Barpeta . N.He.Lrossing
Vill, Khatalpara _ ‘1'708;80 '

P.J. Sonafuly
. Barpsta.

m' P (o(\,: / . PeTe O,
o e |'\«%S .
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‘ ey ‘ AL UECD. AL/ SEL masLENG ey,
» CENTRAL ¢ PUNLSTRAT IVE 16 tyum
—ERINCIRAL BENLH JEW LELHL
™~ a lCaridiat b usea, ’
T icinicys Mayrg,
CHEWNDELH ]
Elun L({O)%98g1 )
. \.~....t.'J e
From ' K{lﬁl N
The heqia:rax,l
Comtral hﬂminis(ratn”L I inagn..
Priincip. 1 Tanch, Ney Dulh
' \
T
1e Shel .. Shukla,
Counssl rop the applicant 4s4, LauI-ra Chambscsg,
o : Enstern uing, Tle.Hazarg Court, Delpd-54
 0A2:3/92 & €04/32 ... . ‘
: 20 ' Shri 8.3, ﬂnlnee. y s1a/
\ Counsal (Pop the npplicant in 0p 1601 92 % 2418 92
k"”//’i CAT.,, Bar Room, Nay Ualtdg, B
3¢ enet Jva_Singh . . . .
L. e DR qun;p!g?or %rﬁ Esepondenty [n 04 284/92, 223/923 1601/92
- "LATeq Bar Roam, .Ney Velhi, .
T 44 kst p,p, Riwrana, )
_ Counsgl far the Laspondante,in op 2418/9>
" CaTe, Bar'ﬂdom, Ney Bulpng, .
7 ﬂwﬁ 34
! %/(TEL- -
Le
ol ‘
L 1e © Shri Vinod kymar g Nre Un 223/97
26 88ri Sauak Ram & Ora. 0.. 884/9;
3. Shri Rajash Kymap Saing 01 1601/9;
e fhri Kejindar Sharma ¢ Up,, oAk 0. 2418/92
“ . LAY s} 0. . ‘—.-'
' ~__~__*.~__~-_.“.__a__uAppl;c:nt )
VELSUS
<-ﬂnxm_m£d_u_a_9_r_§_-..fn'esponuentcs)
Sil‘, : . ! - .
Lam djrene,,y to rane g R RIIVET IR

A copy nf Judgement/OKanxx :
Dt : 10/2/94 Passed by this Tripgna) i the

abnyg mant innad casg
for infarmat fon

and NBcessqa , act ion, . Ny,
' " Ynur'a Faithfully )
A {0 AN | :
;:.:‘,( 71 Do ! . ! - ;
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TN Ed DELHI o
: O As No.2;3. 884, 1601,2246 & 2418 of 1992

New Delhi, this the [9 llL day of February, 1994,

e - HON'BLE MR JUSTICE S.K.DHAQY, VICE CHAIRMAN
' HQI'BLE MR BJ/N.DHOMDI YAL, MEABER( A).

‘0. ANO.223 of 1992

. 1le Vinod Kumar

dnssib o $/0 shri Raman Singh
R/O F-25, Transit Camp. ,
Khichari Pur, :
Delhi.

o ‘ 2. Ram kumar
S$/0 shri Ratan Si.ngh.
RZ-139, X - Block~ll,

: New Roshan Pura, Najafgarh,
A.Ii.ﬂ:’q'.‘.;‘. . L New Delhio

3. Yash Pal Singh
S/O shri Devi Singh,

NZ-288, Vil. & P,O.Naraina,
New Delhi,

4, Parmod Kumar

éO Shri Bijli Singh
: 421, Sewna Nagar,
. - New Delhi.

5. Narendra Paswan,
B-50, Naharpury 3Sector 7,
Rohini, Delhi. T

C — e —

’

e .o Applicant.so ,‘

. |
( through S.N. Shukla, Advocate),
o, .

0, A.No.£84/1992

PR : -.1. Sewak Ram, ' - .
' 3/0 shri Hari Ram
R/O G-195, Sector 10,
Faridabad(Hatyana).

i : 2.. Suresh Kumar
SRRLE ' S/O shri Qu Parkash
R/0 Village Sidipur Lowa
P, O, Bahadur Garh,
KOS District Rohtak(Ha:yana).

\3. Nand Kumar
S/O Shri Vishal Chard
IR/0 s 27/B-303, Railway Colony,
"Gughlakabad

P ’New Delhi. : e o+ .. Applicants.
\‘\ /

4 (through S.N, Shakla, Pdvocate).

VSa

1. The Chairman, Central wWater Coumiss Lon,
Govt. of India, Ministry of Nater Resources,
. .Sewa. Bhawari, Sector 1 .ReK. I\Jram, New Delhi.




5

Sied i 7
,‘LQ,,p‘:‘ ' 2. T he Executive Engineer(C. .D )
}.A.; i'_'":'; t. ?-. .

Central StoreDivision,
Central dater Commission,
< West Block No.l, #ding No.4,

\ ) .
€ 2nd Floor, R.K. Puram, New Delhi ..... DRespondents,
(in both above O.As.)

( through Mr Jog Singh, advocate).

O.A.No, L6Q L of 1992

Shri Rajesh Kumar Saini

s/o Shri Veer Sain 3aini
dorkcharged Khallasi
‘urder Executive Enyincer

;,,,t W pafen - Central.Stores D'wi_sign

Heny Central Water Canmission
vest Block No.l, #ing No.4,
‘2nd Floor, R.K,Furan,
N ew Delhi. Appli;ant.

( through B.S.Mainee, Advocate), |

- 0. A.N0.224%5 of 1992

Shri Jayant Kumar Fathak,

3/0 shri Kusheshwar Fathak,

Assistant Electrician,

Central S3tores Divn., Central

Water Commission, Nest Block 1,

iling No.4, 2rd bloor R.K.Puram
New Delhl.

( through B.3.Mainee, Advocate).
0.A.2418 of 1992

«e +. Applicant.

}..

.Shri - Rajender Sharma

S/O Sirl Bhagwan Sharma

Carpenter, Central Stores Divn.,

Central ater Commission, ’ '\
dest Block No.l, ding No, 4,

2nd Floor, R.K.luram, .

N en Delhi.

2. shri Raju Kashyap, S/O

shri Nikka Ram;g
3. Shri Daya Ran 5/0 Ganga Ham.
4. Shri Dali Singh S/O0 Bhup Singh.
5. Shri Giri Raj S/OMishri Singh
6. Shri Bijendra 5/0 Totald Ram.

7. Shri Ram Kumar Ral S/O Hardev Ral.
B. ‘Shri Udai Kumar S/O Sh.Kurukul.

RApplicants 2 to 8 working in Central Stores Divn.,
Central Water Canmission, R.K.Furam, New Delhi.

_ Applicants.
. ( through B, S.Mainee, Advocate). . '

. ) o VS,

” ,‘ ' 1. The Secretary, Minis try of Yater Resources -

\*,'.1.'2.!!”“? "1‘:; R Shragn Shakti Bhawan, New Delhi.

2. T he Chairman, Central Jater Connission
Sewwa Bhasan, R.K.Furam, New Delhi.

3. The Executive Engineer, Central Stores Divn.,
Central Mater Commission, R.K.Furan, New~ Delhi.

.:+ Respondents

(in all three above’ O, As
L through tr Jog Singn in-L1o0L ana™ 2Zeuu/y2 ain

. through:Mr. P. P.Khurana in Q.A. No.241° of 1992)s .|

c /

I

T

e
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B.N.DHOJNDIYAL, MBABER( A)

The applicants, in all the above-mentioned

O.As have been working as Khalasis, Carpenters, Mistries, N

Motor Mechanics, Drivers and Electricians under the
\ .

_ Executive Engineer, Central Hater Conmnission, R.K.Puran, '

Nen Delhi. One of then, 3hri Jayant Kumar Pathak,
‘Was engaged as Casual Labzurer on 2,1.1987 but claims
to have been working against the post of regular
electrician ~#.e.£.7.12.1987, The date of ‘e'ngaqe-nent

of the applicants ranges between 1.10.1982 to 5.9.1988

in case of O0.A.No.884/92, between 6.1.1987 to 7.9.1990 in

. case of O.A.No.2418/92. 3hri Rajesh Kumar 'S3ini(applicant

in O.A.No.191/92) was engaged on 19.2.1988 and

Sari Jayant Kumar Fathak(applicant in O.A.N0.2246/92)
Wwas engaged on 2.1. 1987.  1n sohe .of the O As, prayer
has\ been made for issuance of a dirgction to the
respondents to prebare a schene on rational basis
for absorption of Casual Labourers and for not
disengaging the applicants till such a Scheme is
prepared, 1In all the cases, interim orders were
passed by this Tribunal, restraining the respordents
from terminating the services of all the applicants,
~They are continuing till date,

2. In the counter filed by the respondents,
the main averments are these. The appointnents welo
made for specific projects and in the appoint:nent

~orders,. 1t\ was clearly mentioned that these are purely-
AN

=J"’on ad hoc\A5is and ~ill not lead to any claim for any

Wr
( perr anent éq oynent. They have worked in broken

.

v poriods aLu{ any of them have not completed 240 days

The rules

in case of 0.A.No0.223/92, between 15.4.1986 to 26, 10.1987 N

N

A\

LT

b -4

R . 8




b .

o o provide for appoinhment of Khalasis by direct
v .

R - recruitment through selection by a selection comi tt N
' . . of whi ch the Executive Engineer is the Chanman.

The posts of Casual Khalasis etc. are provided in

the -working estxmates for a deflnlte periad anﬂ the

Services of these workers are termingted aftef that
period. 1n case of Jayant Kunar }éthgk(ChA.No.2245/92), !

Ceel e 1t has been stated that the applicant was appointed * \
“PMJ"}' LIV (RPN

~#ork-charged Khalasi fron 3.2.1987 ard

as an adhoc
" later on he was offered appointment 3s ASSiétant

Electrician on & hoc basis at minimun 3 xed basic

pay of &.llOO/— However, this appointment was for

a Speciflc pericd,

WL N—) v

though wi th breaks, the applicant

continued to work against vacancies in dlfferent
They have,

works,
hovever, admitted that during the years

1989 to 1991, he worked for more than 240 days' in TE
all the threc years.

;f‘\'l 4 v" .J‘:

. 3. e have gone through the records of the case |
4:“§. 1“’ o4 'nl"ani heard the learned counsel for the parties ';
“{h'd !"quj'Srri B.S.Matnee, learned counsel for the applicants !ﬁ
o ‘has drawn our attention to the following observations T

. .made by the Hon'ble SugTeme Court in case of i
State of Haryana amd others vs. Piara Singh ard others, i

:
. N
i992(3) Vol.45 s.C.R.24: , '
‘ "The Proper course would be that each - State f
Prepares a scheme, {f one is not already in, |
vogue, for regularisatxon of such enployees

consistent with its Teservation policy and if 4

schene is already framed,

the Same may be

‘made, consistent with oyr observations herein 11
GRS ARG e e SO as to reduce avoidable lxtigatxon In this e
behalf. 1f and when such person is Ie]ularLSed i
et s he should be placed immediately belos the
o g] ) last rejularly appointmd emplayos Lhu.~ , i i
it
CI¥;¥§;:;;:b§C“Aj// catejyory, class or Service, as the case may be, _i
‘,ﬁ;};\,,\’w,js So far ;s the vork-charged emplcyees and |

casual labour sre concernaﬂ

the effort must :;.{
¢

Sus Lﬂ
v .- 4 b -
’ 2 e -t -~ - iy, S ————— - - -
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. that in accordance with these directlons,

be .to regularise them as far as possible and
as clearly as possible subject to their
fulfilling the qualificatiohs, if any,
prescribed for the post and subject also to
avallability of work. 1f a casual labourer

is continued for a fairly long spell - say

two or three years - a presumption may

arise that there is rejular need for his
sérvlces. 1rfsuch @ situation, it becamnes oblig-
atory for the concerned authority to examine
the feasibility of his rejularisation.

dhile doing so, the authorities oujht to adopt
a positive approach coupled with an enpathy
for the person....."

4, A5 the applicants have been working for a

long pericd, through intermittently, their cases have

to be considered in light of the above observctions of
the Hon'ble 3ipreme Court as.also directions issued
by the Suverrment fram time to tinme. 1t may be noted
a speccial

Scheme for rcgularisation of the Casual Labourers have

been prepared by the Railwsays, Post and Telegraphs

and other Depar tments, In&he circumns tances of this case,

we dispose of these applications, with the

following directions:

(i) the respondents shall prepare a scheme

1;1“:f§§£f tetention amd regularisation of the Casual
RS \\

-

—~

Qb&b rers- employed by them. This scheme should
tago into account the regular posts, that
31 e created, taking into account the fact

fg{t even if a partxcular scheme is conpleted

"new~ schencs are lounched every year, An assessment!

of the rejular posts that can be created on

this basis shculd be made. For regularisation,

. all those, who have conpleted 240 daj& ggqq\cc
s S in

IS S \

tvo consecutive years,

should be given prxority\

;j‘. dn accordance with their length of service;

b ; ﬂ;
LR ) - _' . A "'.'S"-Q-'.L':'

;"iy
i'/“
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P

deparbnent of personne) fran ti

( B.N.Dhoundiyal )
Menber( A)

-6— A\

(11)Those who have completed }20 days of

service should bp given temporary status in

accordance with the ips tructions issyed by the

me to tine,
After conpleting of the Tequired period of

Service, they shoyid be considared for

Tregularisati on :

(ii1)

-

Mh0c/tenporary enployees should not: pe

replaced by other 2 hoc/tenpo

ary enployees
and should pe retained

in Preference to their

juniors and oyts: ders,

(iv)3uch , scheme shall po

S ubfu tted by the

|
rg;ponﬂents for scrutiny of this Tribunail
i thin 3 pPrriod of three months frnn the .
Calo of cc'.n'n'..mi"?'ii'.: 'Tof this erder by the
Petitioner to them |

There shall be no order as to costs,

, vy
- ( S.K/.éhaon)

Vice Oyainnan

(:xzp_‘} Hear ) !
frafe/lo. 1. L‘/ L (.
LELIE «in!{f{ ectlon Off:
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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH .
NEW DELMHI,

it
Fariukot House
Copernicud Morg,
“Noy Dadni -1,

To ) ' ‘ " Db, 3075/ 94

"he Ragiatrap ,
tentral Administrative Tribunal, , o .
“rincipal -Uench, !
How Delhi. |

B -
B 7
S

"’ 1 e Sh. Jog Siﬂ@h ‘ !"‘ . ’ ‘ A
Counsel for the applicant In RA ° \ R
1108, Prakash Doep,7,Valastof Varg, Pt
Naw Delhi, ' v , Ch
. Versus . ' ' _ o
8o Sh. Bajsndor Sharma, Carpanter Central
Stores Divi., Central Wat er Commisa ion
Usst Block Nog 1, Wing No 4, 2 Floor,
ReK.Puram Wew Dalhi, ;
2. Raiu Rashyap $/o Sh. Wikka Ram E
4. Sh. Daya Ram & o %;. Langa Ram |
4s Sh. Dali Singh S/0 Sh. Bhup Singh : 4
: Co
e Sh. Riri RKej S/o Sh. Mishri Singh :
6% Sh, Bijendra S0 Sh. Totg R as
(- Serial Ma, 2 To 6 wvorking in Ceniral Storss é
Divi Central Water Commission, R.K, Puram, ;
New Delhi,) |
i
i
d
: . . RA 172/96 {n |
“3 C G ﬂ ¥ * U ‘ X : B " .
WM: Ve ini, Water Ressurces Applicant s 0.A. o, 2418/92
| Vs |
Rajandar <iermm & Ors,
R . Resnondants

v " . . ) - ’_ - ~ ..4
I am directed to forward hereyith a cCpy. uf Swdymeni/COrder dia

% % 94 Pessad by this Tribunal in tihe above mentioned case

for informetion .and necessary action, if any,.

(\; / - Yours _'f’uimii’ullv,
A S Nan)

W SUCTION UFFICER(3-11)



' . ‘ rinfetrative
' -4 Oenchy,

-RAR-165/94 in

ond_ NMA-172/v¢ s (A-2678/92,

New Jelhi th:

3

Hon'ble Mi, Juatice S.K, Ohaon,

-2266/9?, "A-171/04

ar

Tr ibunal
New Jelhi,

in CA-1601/92

the T Day of nMay, 1994,

Vlco Chalrman\J)

Hon'ble Mr, 3.M, OHounﬂxyal,'ﬂembar(A)

RA-165/C4 in [A-7246/82 RA-1771/94 in

RA-17 2[95 in 0DA-2418/9

~\J..\33h8 SQCPG\. alYyy -

,” ‘T“i%i“‘atry cf Water-Resourcass,
_— v,m.fvrb\raﬁ Shakt{ Bhavan,

L V" Neu Delhi,

_Al

ThB;ChJirman,

Central Water Commission,
Sewa Bhavan, R,K, Purar
New Delhi,

. .—20‘?

3, The Executive Enginesr,
.Cent.tal Stores Oivn,,
Cantral LUater Commission,
"R, %, Puram, Neu Dalhi,

fthrough Sh,, Juq Singh)

A-165/94_in Ch-274 6/92 versys

thri Jeyant Kumar P«thall,
S/c SH, Kushoshwar Pathek,
Afsl-taﬁt Elactrician,
Centrul Stores Divn.,
Central Water Commission,
Usst Block 1, Wing No,¢,
2n4 Ffoor; R, ¥, Puran,
Neu Delhi, -

RA-171/96 in 0A-1601/92

i Shri Rajesh Kuer Sainmi,
S/o Shri Vear Sain Saini,
Workcharge? «h.l. u«si,
under &Executlve En' " ~aer,
Central Storss Jiviaion,
Central Water Commission,
West Block Nc.1, Uing No,4,

2nd Floora R.K, Puram,
Neru Dalhl
RAr172/C0 i8/92

1, STi ajtender Sharma,

OR-101/92 &

cRrin
ShAs .
2 iR Sin
-t }- v{{‘l i e
AL ;é, -
b o

Nevies Applicunt «/
resaondants In QA,

Respondent in RA/
appl icant In G4, 1 .
: e ) S i

Ropeoondent in 2a/
applicant in OA

e A h tajens: _ :
thVQ\_,,,/ 57 Sh. Bhanidn Sharma,
- QAN Cel 2mnter, Central Storuws Givn,, '

Cartral Later Commlission,
(ty%ig; oc;h‘// West Slock No,1, Wing No,4,
|w- WS 2nd Floor, R,K, Puram,

New Delhi, c
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2.  -Raju Kashyap,
570 Shri Nikka Ram,

' i
3, sh, Daya Ram, : : |
S/o Sh, Ganga Ram,

4, " Shri Dali Singh,
S/o 'Sh, Bhup.Singh,

8
T 5. sShri Sir{Raj, = - S
! S/0 Shri Mishri Singh, , RS
6. Shri Bijendras,
S/a Sh., Tota Ram,
. . oy
vyt b LS
v "':?l.':. M 7_. - Sho Ram Kq h "p“"v‘- m'u(l(hx\?{‘
"“‘ﬁ%r ”“‘ ~ S/o Sh, ,KW '8’1”%%“ .
ogn B ASEERE SO B
8. Sh, Udal Kumarg' : . : - e
S/o Shri Kurukul, ' - HKespondents in RA/ Lo
, Apolicants in QA, R
(Serial No.2 to 6 werking in Central Stores _ iy ¢
. Divn,yCentral Uater Commiseion,R, K, Puram, fﬁ
¢ Neu Delhi,) . ' ' EJW
| . G20 ER (9Y CIRCUL 4T]OK) |
delivared hy Hon'ble M, B.N. Ohouniiyal, Mambar(R)
These “aviauw ai2~licetione have been file ' ' j
Uy tha resaondente ajuinat thy co-we. jud anmail delliisr ad ;
on 10,02,94 in C,A,Nes, 223, Red, 1631, 224€ & 2 of - R
oA . . " LR
1902, The follouing directinns werse given:- RS
' e
(1)~ the respondents shal)l PT o34l 0 a schame daf
- for retention and reqularisaticn cf the i
Casual Laboyrers emnloye? by them, This . ¢
scheme should take into zccount the reqjuler :
° Ppostls,” Lhat can be created, taking inte }.
o account the fact that oven if a particul ar -
) . ¢ schema ia completed, neu zchames are )ajnched K
. 6very ysar, An asspcement of the regul ar -t
° i nosts that can be cigaled on this bagis . Ok
shouln be made, For raqularigation, ali- U
thora, wvho hove complole? 247 d&ys morvice - A
in two consecul ivo yeuts, should be given
prdority In accordency with Lhaip lanqth :
of service; : 2?
- F
(i1) These, Who have ccmplets 129 days of sarvice ;
shculd be given temhorary status in accor da X
ance’ with the instructions fsruad by the . g
depur tment ' perconnel from time to time, o
. After comsletion & the reguired parlcd ~f
service, thuy should hae considere* for
&\‘——#// regulari{sation; ' ) : i
< ¢ . N
e ¢ | % ( N
B2\ . R
‘ "W ‘l%b PO . )
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AGMFOAﬁj& cannot be arcuoted that the applicants will npt imnlenent

-39~

‘

(1i1) Adhoc/tomnora.y employess chould nct be

replccad by ether d hoc/temoo ary emnloyees
and shculd be retuined in preference te
their juniors ond cutsiderss

(iv)  Such a schene shall he submitted by the
‘Tn-nondents for scrutiny of this Tribunal
within @ period of three months from the

‘date of communication of this order by the ‘ﬁf‘

petitioner tr them,

The revieu applicants claim that though the

{mpugned c;dar s very mucH leqal und has hedn passed

© ) lql\, S

ofter QiV§§5 congiderable thought, it uﬂu”a*fbault in

i
-
[}

retentién of junior people uhilearendaring the senior
people surplus, It is their contention that due to
financial conctrainst and comslelion of work s in hand

T -
V/C staff under dlfperent categorice from both Cent; a)

.

Pl

R N
B g L i e e o S
ROREH .
L L

i

“t,
. 3

e

mentiyrned Lhatl the Miniztiry cf Fin.noy ke

"i;
Store Division as well as Plunning Oivision are )ively ffg?
. 3

to ve rendere’ surplus efter 31,3,1994, It hasg al so heen B,

N

B L
BRI =

~2 shiphesisad ]

surrender of 10% of existing post under W/C Ecti, also.
Feo declaring 10% post on W/C estahlishment, Thes have
stuted that due to financial constraints and 1ack uf

<chenes, the®applicints were not Btitle? for any re.

qularisatlon of their ssrvices, ' , ! oo

. Thare is nothing 'in these dirzctions which

Forces the revieu anplicants to rejul erise casual -uprkers
|

in the absence of sany nust, They can take into account
the latest position regarding the projects which are
continuing and reach the conélusioh that no more requl ar
Post can be created, The second direcldan only relates
to implementation ef the decision of the Deptt, of"
Personnel regarding temporary status being giuen.to

’ ‘.
“sual workers who have worked for 127 days, Cortainly, .

1

their oun orders, The A irection No,J is based on o well: ";
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; 9 apu:od in tha liqhb of L\u~» dituctinn' .
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E?tiaAthe mntte‘ of ‘te \
0.A. No, 277 of 1995 . e
Sri Subhash harzary and other
T o
Union of India and other.

. whode ¢ -

- In the_métggn of .

Written Stetementé submitted by
the Respondents Nos,1,2,3 & 4.
WRITTEN STATEMENT 3

The husbleé Respondents submit their

E 4]
BRra W
Sl b
Ot Downle

written statements as follows i«

1. . That with regard to statements mwade in paragraphs
1,2 & 3 of the application,the Respondents have no comments
on them, but the respondent beg to state that the scheme
referred to here is not applicable in case of the applicants.
 However a scheme for grant of temporary status regularisation
of services of Workecherged employees is under active
consideration and is being processed in Central Water Commi-
‘ssion. On receipt of the above scheme for implementation,

the respondents will take a sympathetic view to consider the
applicants demands according to their seniority-cum~fitness
a8 and when vacancies will arise, o

26 '~ That with regard to statement made in paragrephs
4, 1 and 4,2 of the application,the Respondents have no commenta
on them,

e That with regard to statements made in paragraphs
4,3and 4.4 of the application,. the Respondents beg to state

' that the services of the applicants are seasonal, Their
services are required for a particular period and for a

very specific purpose i.e. for collection of Hydrological

data from the respective rivers during monsoon perilod
normally(15th May to 15th October) every year which is related
to flood-,orecastihg; Thig facts is always mentioned in their
office Memorandum, The statement made in paragraph 4.4 that all
the epplicants have put on more than 240 days of work in
particula% year is not correct,

l
i p/2..s
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scheme for grant of temporary status regularisation

es of work=charged employees 1is under active

veonsideration and is being processed in Central Water

. Commission, On receipt of the ebove scheme for implementation,

" Depending

the Respondents will teke a sympathetic view to consider

the.applicants demands. according to their seniority=-cule

fitness 4

4

s and when vacancies will arise.

R phet with regard to statements made in.péragraphs

4.5 of tHe applicetion, the Respondents beg to stete

thatthe appointments are being issued every year from

15th May

gpecific

to 15th October as per actual execution of

nature of job for flood forecasting ectivities, =

5  That with regard to stétements made_in paragraph

4,6 of th

are engag

e application, the Respondents beg to state that

- 88 mentieged in parsgreph 4.3 s per nature of job they

@ for specific work for particular period.

upon the temporary nature of work some applicants

were engaged on Gally wage besis. So question of exploitation

by the'ﬁe

S

engaging"

pondents does not arise,

b far temporary stetus is concerned a scheme for

them is under active consideration and not yet

received as menticned in preceeding paragraph.

)
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seniority- cum-fltness

NS

6. That with regard to statements made in paragraph

4.7‘of the application, the R%spondents beg to state that -

~they have no comments,'the'saEE'being mtters of record.

The Responéents further beg to state that the case referred
to therein this paragranh is not applicable in the present
case as the applicants are only seasonal khalasis, As
stated earlier a scheme is under preparation which isg
likely to be finalised at an early,date; When the scheme

1s finalised the applicants cases.will be considered

symathetically on the ba31s of merits in accordance w1tb

7. ‘ Taat with regard to statements made in paragraph
4.8 of the aoplication, the ReSponaents beg to state that
as soon as the scheme referred above ig available for

implementation, the Respondents will take sympathetic view
to con31der the cases of the applicants on the basis of
merits in sccordance with seniority cum fitness basis,

A

8, That with regard to statements.nade in mragraph
4,9 of the application, the Rdspondents beg to state that |
the temporary status and regularlsation of the serv1ces

of the applicants will be con51dered sympathetically XHXX
as and when the scheme is available for "imple mentat ion,

2. a That with regard to statements made in paragraph
4.10 of the application, the Respondents beg to state that
as already stated in paragraph 4,5 that the nature of |

Job of the applicants are Seasonal Xhalasis and they are

oeD/4, o
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always engaged for a specific purnose and for a specified
period of monsoon, The apnlicants knowiﬁg fully well ‘
about their nature of engagement théy have accented the
job and now raising the question of over age does not

arise,

io, That with regard to statements mde in paragraph
4,11 of the aoplication, the Respondents beg to state that
., a scheme for regularisation of services of seasonal Work-
charged employees is unde-r formlation in C.W.C., in
consultation with Ministry of Water Resources, Once the
scheme 1s ready for imnlementation the cases of the
applicants will be consider és per their'seniority and

fitness,

11, That with regard to statements made inmragraph
4,12 of the application, theiResponéents beg to state that
as stated earlier that this judgu@nt« referred in this
Daragraoh is not applicable in the in tant case and as
such question of the application to the said judgment in

case of the applicants does not arise,

12. That with regard to stat ements nnde in mragraph
5 of the application, regarding Grounds for Relief with
legal Provisions, the Respondents beg to state that nore of
grounds is maintainable in law as weil as in facts and as

such the application is liable to be dismissed,

13, That with regard to statements ade in paragraphs
6 & 7 of the application, the Resvondents have no comnments

on them,

D/5e
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14, ‘That with regard to statements made in pnragraph
8 of the applica.tlon, regarding Relief sought for by the
apolicants, the RgSpondents beg to state that the applicants
is not entitled to any of the reliefs sought for amd as -~
such the application is lkable to be dismissed,

15. | That with regard to statements made in paragraphs
9 of the application, regarding Interlm Relief , the \
Resoondents beg to state that the applicants have already
been discontinued as per terms and eondi‘cions of the

appointments,

16, That with regard to statements made in pa ragraphs
10 to 12 of the application, the R&spondents have no comments

on them,

17, That the ReSpondentsiksubmit that the application

is devoid of merit and as such the same is liable to be

‘dismissed,

- Yerdfication-a

I, V.P., Shiv, Executive &gineef, Middle Brahma-
putra Division, Rajgarh Road, Guwahati-7 and Resnondent Yo, 3
do} hereby solemnly declare that ‘the statements made above
are true to my 'knowledge, belief and information amd I

sign this vefification on this \% th day of February,1996

at Gjwahati.
S YISN

\ 3/
DEC;@HE iy




